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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JATPUR BENCH, JAIPUR
| Dete of crder: 20.11.2000

OR No.126/2000 with MA No.399/2000

1. B.S.Sherme s/c Shri Dhanne Lal Sharma presenfly werkina es
Chief Telephone Superﬁjscr 2t Mandewar Mahuwe Road, Distt.
Dausa. 3

2. E.S.Rajput S/o Shri Bashadur Sinoh working as Chief Telerhone
Supervigor at Mendawar Meshua Road, Distt. Dsusa.

3. R.P.Sharms s/c Shri Bichan.Lal Sharme presently vmrking as
Chief Telephone Superviscr at Mendawer Mahua Road, Distt.
Dausa.

4. N.L.Shema S/¢ Shri Bishan Lel Sharms préééntlyr workina as

| Chief Telephone Supervisor at Mendawer Mshua Road, Distt.
Dausa.
.. Applicents
Versue -

1. Union of Indie through the Secretary to the Government of
India, Department of Telecom, Sanchar Bhawan, New Delhi.

2. The Chief General Msnager, Teleccm Rajesthan Circie, Jeipur.

3. The Principsl General Manager, Telecom Dfstriét, Jaipur.

.. Respondents

Mr.P.N.jati, counsel for the épplicants

Mr. N.C.Gcyal, ccunsel for the respondente

CORAM:

éon'ble Mr. Justice-B.S.Rajkote, Vice Chairman
Hon'ble.Mr. N.P.Nawani, Administrative Merber

Per Hon'ble Mr: Justice B.S.Raikcte,; Vice Chairmen

This appliceticn is filed chellenging the order of<revef§ion
pasged against the applicants vide Ann.Al. The mein ground is £hat
the impugned order is contrary to the principles of neturel
Jjustice. The mein contention of the learned counsel fcr the

applicants is that before issuing the impuoned crder, nc show-cause
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notice wes given to them. This contention of the leerned counsel

\

for the applicants is not disputed. Having regerd to this fact it

. ig cleer that the impuoned order js.contrary to the accepted cancns

cf law aend the %&%ﬁ%ﬁfﬂé% of neturel Justice hence it ig lizble to

'be set-aside. In fact, in similar circumstances in OA Ne.131/2000,

a8 sgimiler crder wes alsc\quashed by tﬁis Beﬁch on this very arcund.
The similer orders are also.passea by the Principel BRench of this
TTibunaJ.jn 2 batch qf cazses, invo]&jng gimilar questicn thst has
been bkrcucht tc our noﬁice, The caid crder is in OA Ne¢.425/2000
deted 2nd June, 2000. For the abcve resscnes, we pess the crder ss

s

under i—

"Application jg zllowed and the 5mpugnéd créer vide Ann.Al is
hereby cet-zgide. It is mede clesr that it is open to the
resﬁohdents to pess fresh orders after follewina the due
prccess- of law end the principles of natural Fustice. Ne
ceste..

In view of the finel order pessed in the OA, the MA,
Nc.399/2000, dces not survive end écccrdjngly' it is elec

diemissed." .

Nl R W

(N.P.NAWANT ) : (B.S.RAIKOTE)

- Adm. Member _ Vice Chajfmanj



